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they constitute around fifty per cent of the FDI. All of us are well aware of the fact that
these two countries are not interested in developed countries. But fifty per cent of the
FDI is coming from Mauritius and Singapore. And the most important thing is that the
NRI component is only 3.1 per cent. Actually, Indian money goes to Mauritius and some
companies are started there without functioning. They are utilising the Double Taxation
Avoidance Agreement. My query is whether the Government is ready to revisit the Double
Taxation Avoidance Agreement with Mauritius and give a proper programme to attract
more NRI investment.

SHRIMATI NIRMALA SITHARAMAN: Sir, the hon. Member is absolutely right.
The data, which are provided in the answer, also very clearly show that thirty six per
cent of the investment comes from Mauritius and about twelve per cent comes from
Singapore. Also, on the issue of such investments, which are coming here, I have very
clearly explained that it will be critically appraised by the FIPB. Even those which are
coming through the automatic route are being looked into by the Reserved Bank of

India.

But as regards the Double Taxation Avoidance Agreement and whether it is later on
talking about GAAR, the Government has very clearly said that we are working on those
issues and as and when a decision is taken on GAAR, we will certainly explain it to the
House. The Finance Minister made a very clear statement when he was responding to the
debate on Finance Bill which took place just a week ago. We will certainly be working on
it and we will come back to you on specific details as regards the DTAA and GAAR.

Insurgent groups preaching violence in tribal areas

*504.SHRI TARUN VIJAY: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) the number of insurgent groups, preaching violence, active in the tribal areas
of the country;

(b) whether Government has any view on the reasons of prevailing discontent and
spread of violent ideologies in tribal areas; and

(c) the special schemes of Government to have the young tribal population to join

national mainstream of progress and defeat divisive violent forces?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) A number of insurgent groups are active in the tribal areas of the country.
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Ethnicity, tribal rivalries, inter-community tensions, perception of neglect, feeling
of exploitation and alienation are amongst the factors responsible for discontent.

The Central Government is taking all possible steps to address the genuine demands
of various ethnic groups for development and for autonomy in managing their affairs. For
the North Eastern Region of the country, the Ministry of Home Affairs is implementing
a Scheme for ‘Surrender-cum-Rehabilitation’ of militants of North Eastern Region to
wean away the misguided youth and hard-core militants who have strayed into the fold of
militancy and later find themselves trapped in that net. The Scheme also seeks to ensure
that the militants, who have surrendered, do not find it attractive to join militancy again.
Pursuant to this policy of the Government, a number of insurgent/militant outfits have
surrendered along with their weapons and joined the mainstream of national life. Under
this scheme, one time grant/money, monthly stipend, incentive for weapons etc. are given
to the surrenderees. The surrenderees are initially lodged in Rehabilitation camps where
vocational/trade training is imparted to them for self employment as well as employment

in the organized Sector.

The Central Government closely monitors the LWE situation and supplements the
efforts of the State Governments over a wide range of issues, both on the security and
development fronts. The Central Government has a four pronged strategy to tackle LWE
menace- Security Related Measures; Development Related Measures; Ensuring Rights
& Entitlements of local communities and public perception Management, wherein it
supplements the efforts of the State Governments. The Ministry of Home Affairs is also
implementing the Scheme for ‘Surrender-cum-Rehabilitation” of extremists of the LWE

affected States to wean away the misguided youth.

The Government has also enacted the Scheduled Tribes and other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006 to recognize and vest the forest rights
and occupation in forest land in forest dwelling scheduled tribes and other traditional
forest dwellers, who have been residing in such forests for generations, but whose
rights could not be recorded. The Ministry of Tribal Affairs have issued comprehensive
guidelines to the State/UT Governments for expeditious recognition of forest rights. The
Ministry of Environment and Forests has also written to the Chief Ministers of all States
to treat bamboo as a minor forest produce and respect the rights accrued to communities
as per the aforesaid act.

MR. CHAIRMAN: The hon. Member is not present. Let the answer be given.

...(Interruptions)... Please sit down. ...(Interruptions)... Please sit down.

SHRIJESUDASU SEELAM: Sir, I am happy that the hon. Minister has recognised
the feeling of exploitation, alienation and neglect as major reasons for spread of extremism

in the tribal areas. Would the Minister be kind enough to elicit what are the various
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measures that the Ministry of Home Affairs is initiating to improve their socio-economic
conditions? Apart from what has been done, what are the new measures the Government
of India is initiating to improve education, health and employment potential among the
tribals? This extreme behaviour should not be viewed as a simple law and order problem.
It should be viewed as a developmental issue. Would the Minister be kind enough to
elucidate?

SHRI KIREN RIJIJU: Sir, the hon. Member has already mentioned that we are
dealing with the issue related to discontentment in the tribal areas of the country. It is not
that we are giving importance only to security measures, but beyond security steps, we
are also taking lots of developmental measures and ensuring right entitlement to the local
communities, and public perception management is also very important. In this regard, I
would like to mention that the law, which was passed in 2006, the Scheduled Tribes and
Other Traditional Forest Dwellers (Recognition of Forests Rights) Act, 2006, has done
a great deal in understanding and helping the tribals living across the country. Now, it
is very disheartening to see that there are total 122 insurgent groups in the North-East
alone, and there are 24 groups operating in the Left-Wing affected areas of the country.
So, our effort is to deal with that and reach them so that they have an understanding of
our scheme which is known as ‘Surrender and Rehabilitation’. For those who are in these
kinds of unwanted antisocial activities, we are making all efforts to bring them back into
the mainstream so that we can really address the problems being faced by the tribals of

this country.
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MR. CHAIRMAN : Mr. Daimary, please sit down. ... (Interruptions)... You discuss
that with the hon. Minister.
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